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A& of the Gnjarat kgidatare and Ordhaocw promulgated and 
Regulations made by $he ~ovemor, 

Tbe folloniog Act of the Gujarat legislature, having been to b~ 
the Governor on the 5th November 1963 is hereby published for general 
infowatio~b 

m A R  8. U E I U $ ,  
Secretary t~ the Government of Ctujarat, 

Legal D e p h n t .  
QUJARAT ACT NO. XLIV OF 1963. 

[Firat published, after having received the aeaent of the Governor in the 
Gyarat t%v.marn& G~zeUs" 8th on the Nov~nlber 19631. 

An Act further ta amend the Bombay Money-lenders Act, 1946. 

Zt b h e b y  enacted in the Fourteenth Year of the Republic of India as 

1. This Act may be Called the 3ornbay Money-lenders (Oujarat Amandmoflt) w iiu% 
Act. 1963. 

I l  

Born. 2. '$I section 2 of the Bombay Money-lenders Act, 1946 (hereinafter r e f e d  to h d p s n ~  
XXXI as "the principal Act"). in clause ( I I ) ,  after the words "to the debtor" the f o 1 1 o ~ ~ ~ " " ~ ~  

hal l  be inserted, namely : - of IW7. 

"W where under the terms of contract, compound interest is charged, ia- 
.clu&s the arnounf' of interest included in the amount actually advanced for the 
purposea of charging interest". 

I .  
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dsl~ndmmr 3. In section 6 of the principal Act, in sub-section (4),- 
o f d m  6 of 
Eoln. XXxI 
of 1047, (0 for the letters and figure "Rs. 5" where they occur at two plam. the letters 

and figures "Rs. 10" shall be substituted; 

(if) for the letters and figure "Rs. 2", the letters and figure "Rs. 4" shall bo 
' ~ b s t * ~ ~  d j 3 ,, 

h m d m e n t  4. In section 9 of the principal Act,- 
afmtion 9 of I 

Born, XXXI 
of 1947. (4 for the figures, letters' ibd; words "3 1st day of Jul$" the figures, letbrs and 

wards "31st day of pecemhr" shaU be substituted; and 
6 I I ,  

8 ,  

(ii) after the proviso, the following proviso ahail, be insertad, rlamely :- 
t i . 8  ; , , ' .  , '+  

"Provided further ihat h lick&& subsisting on"'the cornmeacorncot of 8 s  piiv 
Bombay Money-lenders ( Gujarat Amendment-) Act, 1963 shall, subject to tbe of 
other provisions pf this Act, bp valid up to the end of W m h e r  1964,", 1948. 

! 1 : f 5  t1q71 ;; , .,, . ' a  ,,I 1, ,' 
. . 

b a d m m t  5. In section 9A of the $hc$all Ad- 
o f d o n 9 8  
of 3om.XX. 
B;r d 1947~ , , (i) in sub-section ( I ) ,  for the words "at the rate specified h the Schedule on tha 

I basis of the maximum capital utilised" the words "at thea rate of one rupee per 
thousand rupees or part thereof, subject to a maximum of Bty one rupees, on 
the total'mount advanced" shall be substituted; and 

! 

(ii) the lESplanation shall be deleted. 

~ n s e ~ t i ~ ~  ; 6. After section 9A of the principal Act, the following new sections shall bt 
now inserted, nabely : - OB and QC In 
Bom. X X X Z  
of 1947. 

~ U B  of "9B. When a licence granted to a money-lender is h t ,  destroyed, torn 'br 
dupuaafs otherwise defaced, the money-lender may be granted a duplicate licemu1 bn Iioenee. 

,r . , . , r , gaymgnf of such f ~ s  as may be prescribed. 
1 

* I  . [ 

b m a o f . d m  9C. .Menever a copy of any document from the recurd of any application, 
Qf dbbprnk- ' d6,? P ing* or appeal is requirad by any party to such application, inquiry or Yp&1, 

it may be grant& on payment of such fees as may pie@bed.". k .  / 

, ,  . ': t 
1 1 1  

. I. 

h e n  7. In &en 18 d Rs plitlcipl Act, in rob-acdi?n (4). the santcdk bdg&ing 
mtdon la with the words "Such money-lendd' and ending &th the 'iwords "a sepfate 

of Born. I I 

XXX~ af register." shall be deleted. 
1047. 

1 
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I. In d m  39 of the principal Act, 

( I )  in 8ub-seCti011 (21,- 

(0 aftef dam 0, tha following clauses shall ix inserted, namely : - M7* 

"(ca) the fem for the issue of a duplicate licence under sedion 9 B; 

(cb) the fees for the grant of copies of dwuments under section 9 CI"; 

(ia in clausa (gIa the words beginning with the words "or any matter for" 
and ending with the words "provisions of this Act" &dl be defetd + 

(2) for subsection (#)a the following shall h substituted, namdy :-- 

"(4) All rula made under this section shaU be laid for not less than thirty 
days Wore the State Legislature as soon as possible after they are made, 
and shall be subject to rescission by the State Legislature or to such modifi- 
mtions as the State Legislature may make, during the session in which they 
ara so hid or the session immediately following. 

(5) Any rGscission or modification so made by the State Legislature shall k 
published in the Official Gazette and shall thereupon take &ad". 

9. The Schedule to the principal Act shall be deleted. 




